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Mangesh Avinash Deshpande,

C/o0.Shah Khandelwal Jain & Associates,
Chartered Accountants,

Level 3, Business Bay, Plot No.84,
Wellesley Road, Near RTO,

Pune - 411 001.

PAN : AEKPD5139D.

TAH v/s

The Dy. Commissioner of Income Tax,
Circle — 13, Pune.

Assessee by : Shri Neelesh Khandelwal.

Revenue by : Shri M.K. Verma.

CORRIGENDUM

PER ANIL CHATURVEDI, AM :

Appellant

Respondent

This corrigendum is being issued to correct the inadvertent

typographical error in mentioning the result portion at Para 13. In the

result portion, the appeal of the assessee is mentioned as “allowed”

instead of “dismissed”. Therefore, the result portion may be read as

appeal of the assessee is “dismissed” instead of appeal of the assessee is

“allowed”.
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